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SRl .0, TYAGI VS, UdI04 CF LDIA & Cas.

fpplicent has preferred the Review Petition under

section 22(3)(f) of the Administr.tive Tribunals Act, 1885

gainst the judgement of the Tribunal (Single Bench)

W

Gt.6.2.1992 passed in OA 1521/1991. The epplic.-tion
was Glsmissed on the basis of the pleadings of the
partie s as none of the partie s aopearad on the date of

te aring of the case.

2. In the Review Petition, & mew ples has.been tsken

that the relief of transfer which the applicant prayed

11 the UA, stood granted to him departmentally andg
. t

he h-:s been transferre¢ to #zerut 25 orayecd., This

fact was not brought on record and so a

error nas occurred in the judgement. Bythe dismissal

of the application, the applicant is likely to be

Iy

prejudiced,

O

3. In, view of this fact, the order ¢4.6.2.1992 is

reviewe< . Since none was pr.sent from the side of the |
respondents at the time of ke aring snd the OA is only
deserved to be ceclared dismissed ag infructuous, so the
notice is not being issued to the respondents. Pare-4 of
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the judgement is mocdified to read as follow

"Ihe gpplicetion is,therefore,

vecome infruchtious on accountof the relief in QA

of trensfer to Meerut having been granted to
5\
him by the responients. o costs.®
n copy of this order be anmexed with the judgement.
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